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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
       Coram: 
 

1. Shri K.N. Sinha, Member 
2. Shri Bhanu Bhushan, Member 
 

Petition No.95/2005 
In the matter of  
 Direction to NTPC to tie up and procure adequate quantum of Gas at 
economical rates for Kawas and Gandhar Power Stations and give consent to 
Gujarat State Petronet Ltd. for laying pipeline in the premises of Kawas and 
Gandhar Power Stations for supply of gas from Gujarat State Petroleum 
Corporation Ltd. 
 
And in the matter of 
Gujarat Urja Vikas Nigam  Ltd., Vadodara   …. Petitioner 
   Vs 
1. National Thermal Power Corporation Ltd., New Delhi 
2. Madhya Pradesh State Electricity Board, Jabalpur 
3. Maharashra State Distribution Co. Ltd., Mumbai 
4. Chattisgarh State Electricity Board. Raipur 
5. Electricity Department, Admn of Dadra & Nagar Haveli, Silvasa 
6. Electricity Department, Admn of Daman and Diu, Daman 
7. Western Regional Electricity Board, Mumbai  … Respondents 
 
The following were present: 
 

1. Shri V.B.K. Jain, NTPC 
2. Shri I.J.Kapoor, NTPC 
3. Shri A.S. Pandey, NTPC 
4. Shri S.K. Johar, NTPC 
5. Shri N.N. Sadasivan, SM, NTPC 
6. Shri V. Kumar, NTPC 
7. Shri S. Maheswar, NTPC 
8. Shri Ajay Dua, NTPC 
9. Shri S. Naik, NTPC 
10. Shri Surendra, NTPC 
11. Shri G.S. Trimukhe, MSEDCL 
12. Shri S. B. Khayalia, GM (TRPP), GUVNL 
13. Shri Kamlesh P. Jangad, COA, GUVNL 

 
ORDER 

(DATE OF HEARING: 17.11.2005) 
 

 We have heard Shri S.B. Khayalia for the petitioner and Shri V.B.K. 

Jain for the first respondent.  
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2. The main grievance made in the application is regarding the delay on 

the part of first respondent to give its concurrence for laying down of pipeline 

for supply of gas at Kawas and Gandhar Gas Power Stations by Gujarat State 

Petroleum Corporation Ltd (GSPC).  We have been informed that GSPC has 

been pursuing with the first respondent since 2002 for its permission to lay 

gas pipeline for supply of gas to Kawas and Gandhar GPS. We have been 

informed that it was only on 16.8.2005 that the permission was granted. The 

necessary details in this regard are not available on record. We, therefore, 

direct the petitioner to place on record the letters written by the 

petitioner/GSPC since 2002 to the first respondent for its 

concurrence/permission and first respondent’s reply there to, if any.  

 

3. The first respondent is directed to file the following details: 

(a) Grid map showing gas supply for Kawas GPS and Gandhar GPS, 

(b) Changed circumstances leading to grant of permission to GSPC in 

August 2005, for laying of the gas pipeline. 

 
4. The affidavits shall be filed by the parties latest by 10.12.2005, with a 

copy to other parties in the petition. 

 

5. List on 22.12.2005 for further directions. 

 

 Sd/-         Sd/- 
(BHANU BHUSHAN)      (K.N. SINHA) 
 MEMBER            MEMBER 
 
New Delhi dated the 17th November 2005.  
 


